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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Crl.A No.1215 of 2005
DEHAL SI NGH Petitioner(s)
VERSUS
STATE OF H. P. Respondent ( s)
(Wth office report )

WTH Cl. A NO 1216 of 2005
(Wth appl.(s) for bail)

Date: 22/04/2010 These Appeal s were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ALTAVMAS KABI R
HON BLE MR JUSTI CE CYRI AC JOSEPH

For Appel I ant(s)
M. S. Chandra Shekhar, Adv.

M. T. Mahipal, Adv.

For Respondent (s) M. Naresh Kumar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

W are informed that t he bai |
application in Crl.A No.1216 of 2005, is, in fact,
pendi ng consi derati on. Let the sanme be listed
separately for consideration on 27th April, 2010, at
the top.

(Sheet al Dhi ngra) (Jugi nder Kaur)
Court Master Court Master



